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Leave Travel Concession Facility

2396. SHRI PIUS TIRKEY: Will
the Minister of HOME AFFAIRS be
pleased to state:

{a) whether the 400 Km. limit feor
L. T. C. has been relaxed;

{b) if so, whether this facility will
e extended to those availing of their
home town blocks to any place in
Inda; and

(c) whether availing of the facility
relerred to in part (b) above once in
four years debars the employee from
g&vailing the usual home town block?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRT S. D. PATIL): (a) Govern-
ment employees availing of Leave
Travel Concession to visit any place
in India in a block of four years are
now allowed full reimbursement
without any deduction in respect of
the first 400 Kms, (160 Kms. in the
case of employees belonging to Group
‘D)., This Concession is not admissible
for journeys to visit home town,

(b) Employees who are entitled to
L.T.C. to Home Town and who ex-
change this for L.T.C. to visit any
place in India once in a block of 4
years will also be entitled to the con-
cession mentioned at (a) above.

(¢} When an employee entitled to
L.T.C. to Home Town avails of LT.C.,
to visit any place in India once in a
block of four years, only one L.T.C. to
Home Town which is available once in
a block of two years is adjusted
agminst the LT.C to visit any place
in India. The other L.T.C. to Home
Town is available to him and he can
make use of it to visit hig Home Town,

Inquiry into the Working of MAAM.C,,.
Durgapur

2397. SHRI ROBIN SEN. Will the
Minister of INDUSTRY be pleased to
tate:

{n) whether a commnittee wag sent
tc MAMC, Durgapur to inquire into
tiie present <tate of affairs in MAMC;
and

(b} it so, what are the broad fea-
tures of the findings of the Com-
mittee?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
A High Level Comrmittee under the
Chairmanship of Shri A. P. V. Krish-
nan, retired Additional Secretary,
Ministry of Finance, has been set up
to make an in depth study of the
working of Mining & Allied Machi-
nery Corporation, Durgapur from
technical, administrative and financial
angles and to assess whether the Cor-
poration can become viable and if so,
what assistance should be given to it.
In the course of its deliberations, the
Committee visited MAMC,

(b) The Committee has not yet
submitted itg report. The report is
expected to be submitted to the Gov~
ernment during this month,

Common Language for use on T. V.

2398. SHRI SUKHENDRA SINGH:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether ap official study team
wag appointed by Government which
hag recommended evolving a new
common language for use in the
future satellite-based national televi-
sion; and

(b) i? so, the details regarding its
other important recommendations and
the names of the States in which the
study was taken up?
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THE MINISTER OF INFORMA-
TION AND BROADCASBTING (SHRI
L. K. ADVANI): (a) and (b). No, Sir,
Even when satellite-based television
transmission is introduced, the langu-
age of the programme will have to
be in one or the other of the existing
Indian languages, depending on the
COVErage area.

Raoles for Carrying family members by
PM. and Ministers going abroad

2399 SHRI MRITYUNJAY PRA-
"SAD: Will the Minister of HOME
AFFAIRS be pleased to state;

{a) the rules for carrying the
family members by the Prime Minis-
ter or any other Minister while pro-
ceeding to foreign countries on
-official vigits;

{b) the extent to which Govern-
ment bears the travel expenses of
such persons and under what circum-
stances;, and

(c) to what extent the expenditure
is borne by the Minister himself or
by the relatives or friends accom-
panying the Minister concerned?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI PHANIK LAL MANDAL):
{w) to (c). Ag per rale 18 of the
Ministers (Allowances, Medica] Treat-
ment and other Privileges) Rules,
1957, a Minister proceeding on duty
-Outside India is entitled to such terms
in regard to travelling and other ex-
Pense; as the President may, in each
cage, decide.
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Clearanse of Power Proposals in
iMaharashtra

2401, SHR] BHAUSAHER THOPAT:
Will the Minister of ENERGY be
pleased 1o state:

(a) whethar the Energy Minister
of Maharashtra represented to autho-
rities submitting new proposals and
urging f0r an early clearance of tne
proposal already furnished by the
State Governunent;

() if so. cetails of the communica-
tiung and the reaction of the Central
Guvernment thereto, and

(c) what are the proposals from
Government of Maharashira whirn
are pending clearance of the Cepirol
suthorities and how soon this could
ke cxpected to be cleared in view ot
the acute energy shortage in the
State?

THE MINISTER OF ENERGY
{SHRI P. RAMACHANDRAN): (a)
and (b). The Energy Minister of
Mzharashtra has represented general-
ly that the demand projections of the
Tenth Annual Power Survey and the
Working Group on Power were on
the jower side ang did not reflect
adequately the potential for load
growth and suggested that additional
schemes wolld have to We sanctioned





